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Government of India 
Ministry of Finance 

Department of Revenue 
(Central Board of Direct Taxes) 

Notification-1 o 
f New 

s.o ....... (E) .- In exercise of the powers conferred by clause (46) 
Act, 196 1 (43 of 1961), the Central Government h ereby notifie 
clause, 'Dis trict Legal Service Authority' as s pecified in the 
constituted by Government of Haryana for every dis trict in the 
powers conferred by sub-section (1) of section 9 of the Legal 
(Central Act No. 39 of 198 7), as a 'class of body ' in respect of 
arising to that body, namely:-

clbi th e 1...-vOctober, 2018 , 

section 10 of the Income-tax 
for the purposes of the said 
chcdu lc to t his notification, 
tate of Haryana in exercise of 
erviccs Authorities Act , 1987 
he following specified income 

(a) Grants received from the Punjab and Haryana High Court, Central Authority i .e. 
Nation al Legal Services Authority and State Authority i.e Haryana Stat e Legal Services 
Authority for the purposes of the Legal Services Au thoriti Act, 1987; 

(b) Grants or donation received from the Central Govcrnme t or the State Government of 
Haryana for the pu rpose of the Legal Services Authorities ct , 1987; 

(c) Amount received under the order of the Court; 
(d) Fee received a.s recruitment app lication fcc; and 
(e) Interest earned on (a) t o (d) above. 

2. This notification shall be effec tive subject to the con di ion s that each of the District 
Legal Service Authority. 

(a) shall not engage in any commercial activity; 
(b) activities and the nature of the speei.ficd income shall rc ain unchanged throughout the 

financial years; and 
(c) shall file return of income in accordance with the p rovi ·on of clause (g) of sub-section 

(4C) of section 139 of the Income-tax Act, 1961. 

3. This n otification shall be deemed to have been applied fo. assessment Year 2018-19 and 
shal.l apply with respect to the a ssessment years 2019-20, 2020 21. , 2021-22 & 2022-23. 
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[Notification No. l 0 /2018, 

Un der Secret 

.No.300 196/64 /20 18-ITA-IJ 

~.s.~ 
(Vinay)ffie"cl Gautam) 

to the Government of India 

Explanatory Mcmorandu m:-It is certified that no person is bcin adversely affected by giving 

retrospective effect to this notifica6on. 

To 
The Manager, 
Government of India Press, 
Mayapuri Press, 
New Delhi. 
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